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I THE CENTRAL AMINIS "p.T

Ive TRIBUMAL
DRIMCIPAL 3ENCH: NEW DELRI,

REGN, NO, 865/89 : D te of Docision 1145489
Shri Bhog Singh - Applicant

Ve
{ﬁ ion aof India & Ors., ees AHGSpOﬂdQntS.

CORM s= Hmlble Shri B.C. Mathur, Vice Cheirman

Hon'ble Shri T.S. Oberoi, Member,

or thc applicant _ Y 51e B, Krichsr, Advocrto

i

Fer Rooponient Ne, cone Shri PeP. Khurnana, Advocate
1y 2 snd 3

Far tho Reopondont No, eveee Shri G.C. L=zlwanti, Advaqﬁﬁe
11,
{ Judgement of the Bench delivered by Hon'ble

L_,\_]
Mr, B8.C, Mathur, Yice Chricmsn )

The cose of ths applicant is th-t ho belongs to B.G. Sorder
Security Force but w2s on daputation to Dolhi Police, He hd given
an undertoking in the Ceurt of Additional District Judnc, Oulhi
cfore whom his apoesl ag inst the order of the Estate Officer for
vreotion u% quirter was ponding to the offiet th-t he would veocate
the quarter by 30th April, 198v. The order of the A+ditionel District

Jidge, Delni dated 30.11.88 resds os folleuw
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" The Ik arned counsel for the sopellent wants to m «
strtement, Lot the ztstement of the learned counset for the
appellsant be recorded.

Under inetructions frem my client, the ppalient,

1 hrve to submit thet the oppell-nt n=d boen ordeored tn be
reposted brok to BoSoF. ord in crse the premizses in cusstion
s not regularised in his f cvour by the concerned outhoritice

by 30.4.89, hz {sppellent} undertskes thot he sh.ll hend -ver

vacant -nd necoful posscusion Bf ths wremices in guestion

to the concerned ~uthorities of the Jirecter 'te of Estotes

on or bofare 30.4,89, in tho event of non regul-rizciion

of the rllatmont of tho premises in his ¥ -ypur. The ppellont

iz not +sseiling the orders of thc li.rned Eotmic OFficer
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on merits. The .ppell nt further undert:kes to poy such
rent,/chs rJ‘”/damagcs as may be determined by the concerned
sutharitise for his occupotion of the preaises in guestion

)

upto the date of vecating the same 55 per rules,

In view of the abeve undertaking givon by the counscl
for the appellint, the timo for vacating the rremises in o
question by the appellrnt is extended upto 30.4.89. It is
ordered that the appcllcnt ~hall hend over gacant and peaceful
poscoassion of the premises in question to the concerned
cuthoritics DF Divectorate of Estatc on or before 30.4.89.
The appsllent shell olso be lizble to pay such rant t/ch.rges/
dsmeges, @s per ruics.for nis pccupstion of the premises
gquesticn upto the dte of vacating the seme, Subject
ehove modification, the =ppecl of the eppell nt iv dismiscad,
No order as to costs, Appoal file be consigned to Record

Reom <nd records of the Estate OfFfilcer be returnsd i.madistely,"

In this undortakiﬁg it is clzar thet the spplicant had undertaken
to hznd over the v-cant =nd peocefﬁl pos-esgicon of the premiscs in
questinn t o the Directerste of Estute on or before 30.4.89, if his
-llotment w.s not rogularised, Lestned counscl for the ooplicaont

hefore the Agditionel District Judge, had olso steted th t he wes not

ks

o)

32iling the erder of the Estote OFficer on merits and further underteok
to psy such rent/cn-rges/dimagss a8 were Lo 5@ detormined by the
concerned authorities, UWhen the spplic-tion was herred by o Singlo

Benech of the Tribun~l on 6,4.89 tho cosc wae referred to the Oivision

Bcneh on 28,4,83 for admission ond the zpplicant wes alleow.o to mcointain

stztus~quo,.

2. It hrs been stoted by the learncd counsel For the aponlic nt

* bzz»\
th t tho opplicent ho¢ not still rep trictad to B.5.F. but continues

n,_

to work in Oclhi Palice on sccourity job in tho Prime Yinister's Office,
Cleorly, ac o member of the Delhi Police, he is ncot ontitled Lo Genersl

Peol Accommedcticon hglb in view of tho clenr undertsking given by :he

pplicent in the Court of Addl, District Judge, Uelhi o vroate &

guerter on or bufore 30,4.8Y, in cosc the gurrter was .not reqularisod
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~nd since thg guortor s not, rogulsrised his nomo,so far, ws sen

no reason to ~llow the spolic-tien,

s WE 5.0 no oaerits in this cesc and Lhe

samo 1o rojoctad, t@gﬁtk‘ //éécrfl f42Ll—~\,/
( T'é\ uw&an) { 9.7, ﬁZhﬁé%V ,
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